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1. (I) This Act may be called the Manipur (Sales of Motor Spirit  Short e,
and Lubricants) Taxation (Second Amendment) Act, 1987, ;ﬂd com-
(2) It shall be deemed to have come into force on Ist day of
July, 198s.
2. In sub-section (1) of section 3 of the Manipur (Sales of Motor Amendment

Spirit and Lubricants) Taxation Act,
fellowing sub-clanse shall be added, namely:—

“(V) Aviation Turbine Fuel
and Aviation Gas

Whmo No.2/41/87aL g/L.

Cooy to : 1. Th- Dir~ctor,

for favour of
Tytra Crdinary
to s»

Printing
D

nd 58 (fift
tadthis'D“pértﬁﬁnt.

2. Th> Und»r S=cr>tary(rx)
2. Th® Und-r S-cr-tary(Parl

ﬂl”{a N i‘;’ur Y

S~puty S-cr-

Maniour,
M

1962, after sub-clause “(iv), the

— 10 paise per
Imphal, th-
ublication

dats=d 2327.37,
v) copi~s of %

of Seztion 3,

rupee”,

23th July, 1937

Station-r
in th~

Y, aniour”
Maniour Gaz-tt-
H* 1s r-qu-st-g

h~ oublicatien

».Governmont of Manipur,

Jy L-@islativ- Ass mbly,

o

Sd/-{L,Icomcha Singh)
tary (Law)to th- Govt. of



